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ANDHRA PRADESH ACTS, ORDIRANCES -
ARD REGUILATIONS, ETC.

The follow1ng Act of the Andhra
Pradesh Legislative Assembly received
the assent of the Governor on the llth
May, 1990 ‘and the said assent is hereby
first published on the l4th May, 1590
in the Andhra Pradesh Gazette for
general information:-

- ACT NO. 10 OF 1990.

An Act  to provide for the -regulation of
pPay Fixation of Lecturers in the
Andhra Pradesh Educational Service.in
order to avoid untenable cleims.

Whereas, the post of Principal in

HM.R. Government Sanskrit Cgllege, Vizia-
nagaram has been included in Category-I
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of Class-I ©f the andhra Pradesh Educa-
tional Subordinate . Service along with,
the Assistant Lecturers of Arts; Engi-
neering and Medical Colleges; '

. And whereas, Sri P.B.S. Appalacharyulu
who held the post of Principal in M.R.
Government Sanskrit College, Vizianagaram
and who was subsequently transferred as
Assistant Lecturer in Sanskrit Govern-
ment Arts College, Rajahmundry was allo-
wved +the University Grants Commission
‘scale of.pay of Rs. 700-1100 with effect
from the Ist April, 1966 as he was hold-
ing the said post on that date and ‘in
accordance with the orders of the Hon'ble
High Court of Andhra' Pradesh in W.P.No.
4357 of 197);

And whereas, the other Assistant
Lecturers in Sanskrit who are seniors to
Sri Appalacharyulu were also allowed the
scale of pay of Rs. 700-1100 on grounds
of eguity and on the ground that they
too are eligible to be appointed as
Principal, M.R. Covernment College,
Vizianagaram;

"And whereas, the lecturers teaching
subjects other than Sanskrit also filed
Recresentation petitions before the
Andhra Pradesh Administrative ITribunal
claiming parity in scale of pay with Sri
Appalacharyulu, though they are not
lecturers in Sanskrit and conssguently
ineligible to be appointed as Principal,
M.R. Government Sanskrit College, Vizia-
nagaram to which post Sri Appalacharyulu
was originally appointed and consegquently
got the scale of pay of Rs. 700-1100,
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And whereas. the contention of the
Government that the Lecturers in sub-
jects other than Sanskrit are not enti-
tled to the secale of pay of Rs. 700-1100D
on par with Sri Appalacharyulu was re-
jected by the Andhra Pradesh Administra-
tive Tribunal on the ground that all
Lecturers belong to the same category in
the andhra Pradesh Educational Service
Rules;

And whereas, the Lecturers in sub-~
jects other than Sanskrit are not eligi-
ble to be appointed as Principal of M.R.
Government Sanskrit College, Vizianagaram
to which Sri Appalacharyulu was appoin-
ted and allowed the scale of pay of Rs.
700-1100 and the mere fact that all
lecturers are in the same category in
the Andhra Pradesh Educational Service
Rules has given rise to the untenable
claim of lectu—ers in other subjects for
parity with the scale of pay allowed to
Sri Appalacharyulu;

And whereas, acceding to such untena-
ble c¢laims by lecturers other than those
teaching Sanskrit would result in a
enormous drain on the State Fipance to
the tune of more than thirteen crores of
rupees, thus seriously affecting the de-
velopmental programmes of the State;

And whereas the Government have cons-
tituted the Principal of Gorernment
Oriental Colleges including HM.R. sovern-
ment Sanskrit College, Vizianagaram and
lecturers, in Sanskrit in Government
Degree Colleges and Orientail Colleges as
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Short title

and Commen-
cement.

"heclaration
of pringi-
pals and
Tecturers
in Senskrit
Colleges as

t distinct’
cless,
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a distinct c¢lass. by an amendment to the
Special rules in thé Andhra Pradesh. Edu-
cational Service by an amendment issued
in G.0.Ms.No. 340, Education {(HE, 1} De-
partment dated the '27th October, 1988
with retrospective effect from the lst
April, 1966; | '

And whereas, in view of the afore-
said amendment, the lecturera in Degree
Colleges teaching subjects. other than
Sanskrit cannot have common seniority
with lecturers teaching Sanskrit language
and carnot consequently claim parity of
scale of pay with Sri Appalacharyulu on
the ground that they are seniors to him;

And whereas, several lecturers tea-
ching subjects other than Sanskrit have
approached the Hon'ble Andhra Pradesh
Administrative Tribunal and are pressing
their claims:

Be il enacted by the Legistative
Aszembly of the State of Andhra Pradesh
in the Foriy first Year of the Republic
of India as follows:-

1. (1) This Act may be called the
andhra Pradesh Educational Service {(Re-
gulation of Pay Fixation of Principals
and Lecturers) Act, 1990.

{2) It shall be deemed to have
come into force on the lst April, 1566,

2. Notwithstanding anything ccntained
in ‘any Rule or- Order of the Government
or any judgement of any court, Tribunal
or other authority, th® Prirdcipals of

‘.‘”
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Government Oriental Colleges including
the. M.R. Government Sanskrit College,
Vizianagaram and the Lecturers in Sans-
krit in Government Degyree Colleges and
Oriental Colleges shall fdrm a distinct
class by themselves and no Principal or
Lecturer teaching any subject other than
Sanskrit. iz any Gollege shall be entitled
.to claim common seniority with the Lectu-
rers in Sanskritor pay Ffixation ogn par
vwith the Principals of Oriental Colleges
and lecuurers afcresaid merciy on the
ground that Lafore the issue of
amendmencs to the Audhre Pradesh Educa-
tional Service in G.0.Ms.HNo. 340, EBEduca-
tion' (HE. 1) Department dated the 27th
October, 1989 +ihey uvere seniors <o the
said Principals of griental Collegas and
lecturers in Sanskrit.

3. Netwithstanding any Government
order, any judgment, decree or Order of
any Courkt, Tribunal, or other autchority,
the claims of all lecturers, undesr the
Endhra Pradesh Educational Service tea-—
ching any subject other than Sanskrit
claiming parity of scale of pay with Sri
P.B.S, dppalacharyulu shall stand extin-
guished from the date of Commencement of
‘this Act and accordingly.--

{a) all orders issued by the Gov:rn-
ment or any other authority ordering
fixation of pay to any lecturer other
than a lecturer teaching Sanskrit, on
par with Sri P.B.S. Appalacharyurlu shall
stand cancelled;

(b} noe suit or other procéeding
shall be maintained or continued in any
Court, Tribunal or other aunthority

Abatement of
Cieins.
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against the Government or any person or
other authority whatsoever forifixation
of pay on par with Sri P.B.S. appala-
charyulu;

(c} no Court shall enforce any de-—
cree or order directing the pay fixation
on par with Sri P.B.S. Appalacharyulu tro
the lecturers teaching subjects other
than Sanskrit; and

(d) any amount paid under an order
which is rendered un-enforceable by this
Act shall be recovered in such manner
and in such number of instalments as the
Commissicner for Collegiate Education
may. by order, direct.

P.V.VIDYA SAGAR,
Secretary to Government,
Law and Leglslative Affairs,
Law Department.





